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the State the road condition and commnuica- 
tions are hopelessly deplorable and nothing 
has so far been done during the last 10 to 
15 years by the State Government or by 
anybody for improving the road conditions, 
may I know the reason for dropping this 
proposal of the Government of Bihar, espe
cially in view of thr fact that there are no 
plans for improving road communication 
or any communication either by the railways 
or by the 1 ransport Ministry ?

SHRI SHAHNAWAZ KHAN : The 
proposal was very carefully examined and it 
was felt that the correct thing would be to 
increase the rate of royalty, so that Bihar 
Government gets more money with which 
they can undertake the work of developing 
the roads, etc. I may add that although the 
amount of royalty collected is sizeable, we 
have a feeling that the same amount is not 
spent for the improvement of communications 
in the mines areas. It is used somewhere else.

SHRI NAWAL KISHORE S1NHA : In. 
view of the fact that the loyalty collected 
goes to the Consolidated Fund of the State, 
because of various popular demands from 
all over the State for road, communications, 
the State Government finds itself in difficulty 
in spending the entire money of royalty on 
those particular areas where mining is done. 
What harm is there, according to the minis
try, if this additional levy is made, especially 
in view of the fact that the colliery owners 
are willing to pay this amount, provided it 
is earmarked for improvement of roads and 
communications in those areas ?

MR. SPEAKER : It is not a question, 
but a suggestion for action.

SHRI SHAHNAWAZ KHAN : The 
proposal was examined at great length by 
the Mineral Advisory Board. The proposal 
was also examined by the Planning Commi
ssion. It was also referred to the Ministry 
o f Law to find out whether the imposition of 
a cess would be sustainable in a court o f 
law. They advised us that it may not be 
sustainable and the correct thing would be 
to increase the rate of royalty, so that Bihar 
Government would get more money. Recently 
the royalty has been substantially enhanced 
for coal, iron ore, kyanite and other mine* 
rah. So, the Bihar Government would get a

sizeable amount of money to improve the 
roads in those areas.

SHRI DAMODAR PANDEY: 1 would 
like to know from the hon. Minister whether 
it is a fact that there is already a cess in 
Bihar for development of road and other 
things in mining areas and a Mines Board 
has been constituted m liazaribagh and Dhan
bad districts. Will the hon. Minister advise 
the State Government to constitute mining 
boards for all the mining areas and allow 
them to levy cess on all the mining projects ?

MR. SPEAKER : This is a suggestion. 
He cun ask for factual information.
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I will pass on to the next question.

Taking Over of Wholr-Sale Goal 
Trade In Delhi

*886. SHRI PAMPAN GOWDA : Will 
the Minister of STEEL AND MINES be 
pleased to state :

(a) whether Government propose to take 
over the wholesale coal txade in Delhi; and

(b) if so, the mam features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ K H A N ): (a) No, Sir.

(b) Does not arise.

SHRI PAMPAN GOWDA : Have the 
government thought of any alternative 
arrangements now to meet the demands of 
the consumers ?

MR. SPEAKER ; In reply to your ques
tion about taking over he said “No, Sir.” 
Now you can ask why the answer is “No, 
Sir” .

SHRI PAMPAN GOWDA : I want to 
know whether the government is thinking of 
making any other alternatives to  meet the 
demands of the consumers.
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SHRI SHAHNAWAZ KHAN The hon 
Member would be glad to know that the 
Bharat Coking Coal Corporation arc being 
sponsored by the Delhi Administration for 
a  quota ol 450 wagons per month It is a 
public, sector undci taking and we hope by 
their coming in the situation would probably 
improve

SHRI DAMODAR PANDEY May I 
know whether Bharat Coking Coal has ofleied 
to supply coal at the rate of Rs 1 * per 
tonne to be supplied at Delhi with a marginal 
profit provided it is passed oo to the con
sumers }
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Strike By E P F Employee*

*887 SHRI VAYALAR RAVI Will 
the Minister of LABOUR AND RLHAB1-
1 HATION bt pleaded to state

(a) whether the employees ol the ofhet 
of the Fmployecs Provident lu n d  Commiss
ioner have given notice ol a strike to pi *s 
their demands,

(b) if so, their demands and the reaction 
thereto, and

te) the steps taken to aveit the strike ;

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHABILI
TATION (SHRI BALGOV1ND VERM A) 
The Provident Fund Authorities have repox- 
ted as under

(a) No, Sir However, the All India 
Employees' Provident Fund Staff Federation 
which is an unrecognised Federation bad in 
a letter dated 29-1-1972 to the Chairman 
Central Board of Trustees, Employees Provi
dent Fuad stated that if certain demands 
weie not settled within three months, they 
would be free to adopt such course of action 
as they deemed fit without giving further 
notice

(b) A list o f the demands is placed on 
the 1 able of the House

(c) The demands were placed * before 
the Central Bo ird of 7 rustcts of the fund
at its meeting held on 11 5-1972 The
Board h is appointed a committee to evaroine 
the demands ixcepi those which do not fall 
within (he putview of the Hoard The demand 
ielating to House Rent Allowance under 
Government s consideration

Stan mint

I l1” J l l [3l M IMIS

1 The sculi s oj ia \ of Class 111 anil
Ltus\ tV  im plo\us  To bring the 
scales on pai with those prevalent in 
the Banking and Insurance Indus
tries md m otlici autonomous Orga- 
msatio is ot i similai character ,
Indian Oil Coi pout ion hood Cor
poration of India e tc ,

2 Pasnent of Jfoust Rent 41 Ion an t 
•>0 0 of the pay in icspict of the 
cmplovcts of MahaiasMra region 
and s t more than the present rate 
of H R A to all othei employees 
ot the Organuilion

 ̂ Sufju i S njj iatu non To be 
ic oidid to til legions to meet the 
stat1 lequncmenls to various sections

4 Status oj the 0>t,ani*ati<jn The 
Organisation should be dedaicd as 
an Indu^tiy and the Federation and 
ill its aihli ted unions associations 
shou d be accorded immediate recog
nition

\ M a get of U D C and tht L D C 
cadre*

6 Regular/sat ion o f all Ad-hoc appoint
ments All ad hoc appointments 
should be regularised irrespective of 
ihe leigth ot the period of service

7 All repressive measures let loose on 
the employees in various foiras 
should immediately be withdrawn

8 Citation of new post a

( i ) The post of Retold Sorters 
should be created minimum of




